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Minister of LAW, JUSTICE AND COM-
PANY’ A!’l‘A!Rﬂ be pleased to state:
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: Them(_‘ommlumhhumc;m-
menced any kttidy on the growth of
large Industrial houses in the country.
However, such of the proposals: under
Sections 21, 22 and 23 of the MRTP
Act, relating to expansion of under-
takings, establishment of new under-
takings, merger, amalgamation and
takeover, as are referred by the Cens
tral Government for enquiry to the’
Commission, are being enquired into
and reported upon by them, = °

{b) Does not arise. .
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